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(Ziviny RICORD OF PROCIEDINGS)

Tnesday, Novembar 28, 2000 / Margashirsha 07, 1922 (Saka)

Somz opposition mambars raised th: matter regarding
manhandling of s mamb2r in tho precincts of Assambly.
Chair informed that the matt:r will bs look into and
a raport would be calle? from the Police/Security.

Shri Rocp Chand came in the House. Chair read out to the
House th= written statement of sSshri Roop Chand and
assur2ad that ha will look into the matter.

HULSTI ONS_
3tarred Juestions 103, 104, 106 and 107 wera asked and
orally feplied, Replies to starred «questions 101,102

105, 108 to 120 and unstarr=d dJuestions 263 to 325
were laid on thz Table of the House,

PAPORS LAID ON THI TABLE

Dr Narendra Nath, Minister of Education laid on the
Table of the House notifications dated 16.2.2000,and
20.4.2000 (total 4 notifications) rslating to Guru

Gobind S3ingh Indrzprastha University.

MOT ION
shri Mangat Ram Singhal moved that this House agrees
o the 3eventh Raport of the Committee on Private
Members' and Resolutions prasented to tha House on
27.11,2000 which was ado»ted by voicz vote. .

PRESENTATION OF REPQORTS

A<~ Smt Kiran Walia presented to the House First Report

52//of the Committse on Govt Urdertakings.

Shri Motilal Bckolia presented to the House the
Fifth Raport of the Committe= on Welfare of SC, ST
and (BCs.

_3{/ Smt Kiran Walia presented to the House the Report

of the 3z2lect Committzz constituted on 'The Delhi
Plastic (Manufacture, Sale & Usage) anéd Non-bio-
degradabla Garbagse &30ntr? Bill 2000°.
The Chalr congratulated Shri anﬁ Kishore Garg for
being confarrad upon him the Ch,., Brahm Prakash Co-Ope-
ratibe Award for the year 1999-2000 on beh2lf of the
House.

SPECIAL MENTIONS

The following members raised issues under Rule 287:~
le Shri Sushil Chaudhary -

2. 3hri Sur:nder Kumar

3. Shri Amrish S3ingh Gautam

4, 3hri Motilal Bokolia (Chisf Minister intarvened).
5« Shri Roop CThand

6. Shri 3ahab S3ingh Chauhan

7« Shri Arvinder Singh Lovely

8. Shri Malaram Gangwal

9, Shri Bhisham 3harma{Minister of Transport intzrven:d)
10. Shri Ramesh Kumar

Contd page 2/cesncecsss
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MULION UMDER RULE 107

Smt Kiran Waliamoved the following motion :-

! This House. recommands that the slums to be relocated

to new sites be provided with z3ll basic amenitiss of
existence b2sides alternative land and thz relocation
may take place gt such timz of thes ysar when there is
no impending wintar/sumer and the studies/examination
off school going children residing thareon is nof dis-
rupted’,

The following members gqrilCIPEtud in thv discussion :-
Shri Mukesh Sharma

Shri Mand Kishore Garg

Shri Jile 3ingh Chamhan

Smt Anjali Rai

S5hri Sahab. 3ingh Chauhan

TmA-BREAK,

House re~assembl=d, Further discussion on Motion under
Rule 107 :~

S5hri Tarwinder Singh Marwah

Shri Dz2p Chand Bandhu

Shri Mahabal Mishra

Shri Kanwar Karan Singh

Shri Nasseb 3ingh

Shri Amrish Singh Gautam

Shri Bhisham Sharma

Minister of Urban Desvzlopment raplied to ths discussion.
Shri Mukesh Sharma moved the following amendment +d the

motlion - notice
! That on: mo%nthﬁshalT bz given to all those Jhuggi
Clustz2rs which are intended to be shifted with prior
intimation to the arsa MLA and making of new Jhuggi
Clust2rs shall be cognizabls offence and the Govt
shall take strict action in this regard'.

Minister of Urban Develo?ment suggested changes in ths
amendment and following amend®ed motion was put to vote :-

! This House recommends that th2 slums to be relocated

to n=w sites be provided with all basic amenities of
existence besides altarnative land and reloc¢ation may
take place at such tim: of the y=ar when there is no
impanding winter/summer and stidizs/examination of
the school going childrsn residing th:rzon is not
Adisrupted,

This House further rzcomands that one month
noticz b2 givan to all jhuggi clusters which are
intended to be shiftzd with prior intimation to thé
arsa MLA and land owning ag3ncy shall b2 reguested

toc mak= ancroachment a cognizable offzsncs '.

Th:z amended motion was put to vote and adopted
unanimously.

Observations :

Hon'blz 3Spzkaar obs=srvad that provisions of Ruls 128
ar2 not adherad to by tha Ministers thus lsading O hasty
introduction and passing of bills thereby giving limited
tim> £o the members to giva th2ir amendments and te the
Asszcmbly Secraetariat to process th: given amendmants, He
advised the Ministers to follow the procedure in futtre.

Contd 3 seasaa
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LECGISLATIVL PROPOSAL

INTRODUCTION OF BILL

Dr Narendra FMath, Minister of Industriss moved for l=z=ave to
introducs 'Tha Delhi Industriss (Enlistim:nt & Planning)
Bill, 2000*' z@nd lsavz having been grantad introducad the
Bill. =

CONSIDERATION AN PASZING CF BILL

Dr Mar:ndra MNath, Minister of Industries movad that 'The
Delhi Common Effluent Treatment 2lants Bill, 2000°' ba taken
into corzicderation z=rnd lsavs having bsen granted gave a
brizf statemsnt on the proviszions of the Bill. The follow=-
ing mwembers participatzd in tha discussion :-

Shri Mukesh Sharma

Smt Xiran Chauchry

Shri NanA Xishor:z Baxg

Dr Jagdish Mukhi

CBAUSZ BY TLAUSE (CON3IDEZRAT ION

Shri Mukesh Sharma movad the following amendment to 32¢ 2(2)

“'appropraatz authority® means the Commissicner of
Industries cor any oth:r officar not bzlow the rank of
Joint Diresctor authorised by him from timz to time
in this ragara‘".
Th2 amendmant was put tC vote and adopted by voice vote,
Smt Xiran Chaudhry with=drew hsr amendmant in Szc 2 with
the lzave cof th= House,

Section 2 was put to votz and adopted by voica vote,

" Smt Kiran Chadhry moved the following amendment irn 3ec 3 :-

* After words " industrizl =statzs in Delhi" in Lins 2

the following words be added " and any area indluded

in thz jurisdiction of CETP Socizty or Societies".
The motion was put to votz and adopted by voice vote.
Section 3 and Secticn 4 wers put to vote and adogt2d by
Volea votE.

Shri Mukzssh 3harma moved the following amendment in Sec § :-

" Section 5(2) be dzizte? and sub-claus={1) of
Section 5 b2 renumbersd as 32ction S".

The amendment was put to vot: and adoptad by voics vots.
5mt Kiran Chaudhry withdrew hz=r aman”®ment in 3ac 5 with the
l:2ave of th= Hpuse,
Dr Jagdish Mukhi rafused to withdraw his amendment givan in
Sec 5 and ths same was put to votz and negatived.
Section 5 was put te votz and adopted by voice vote.

Smt Kiran Chauthary moved tha following amendment in
Sectiorn 6(1)

" Instead of the words ' tha miin function of the
appropriatz authority shall bz to recovar the dues
from the occupizsrs' bz replced by ' tha main
function of the appropriate authority shall be
to regovar any unpaid dues from the owvcupiesrs'“.

The amendmant was put tO vote and adopted by voice vote.

COntd on page 4/--0--0
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shri Mukesh Sharma moved ths following amendmant for pro-
viso to s=zc 6(2) (¢} :-

" Pprovided that the socizty managing the CITP
shall bz rasponsible for upgradation an?d tech-
nology of the installad CITP as per future
requirsmant”,

Th= amendmant was put to vots and adopted by voice vote.
S3zction 6 and 3acticn 7 wars put to vote and adoptad by
voice vote. :

3mt Kiran Chaudhry moved amencémant to S2ction gf1) :-

W Afror the words ‘empowerad by it in that behalf!
words ' may p:rmit in writting a specific officer
or officsrs in sach case to ' may be added.

Tho amendment was put tc votz and adopted by voice vote.
S=cticn € was put to vots and adopt=d by voice vote.
Shri Mukssh Sharma movad the following amnadmant £
S&sction 9 =

" Ada words go »nd of 3ecticn 9 'as may bs pres-
cribad in rules".

The amendment was put to vote and adopted by voics vote.
Smt Kiran Chauthry withdrew her amendment in 32¢9 with the
leave of the House.

Section @ was put to vot: and adopted by voice vots.

Bhri Mukesh 5harma moved thz followingc amendmant to 3ec 10:

" substitute 'onz and half p:reant’ in place of

‘+wo percent''. .
Thz zmendmsnt was put to vote and adopted by voics vots.
Section 10 and 11 ware put to vote and adopted by vodce
VOLE
S5hri Mukzsh Sharma movad the following amendmant to Sec 123
" 244 proviso to 3zc 12 ' Frovided that tha app-
priatz authorgty may for the reasons o be
receorded in writting, allow payment of amount
due ir instalments".

Ths amerdment was put to vote and adoptad by voice vota.
Section 12 was put to vote and adopted by voice vote.
Shri Mukssh Sharma moved the following amendment to Sec 13z

" @action 13(2) may be rzad as ' An appelats
authority may consist of Financial Commissionar
of thz Govt of NCT of Delhl or any oth=r officer
of equivals=nt rank as Chairperson anc on2 expert
in th: fi=ld of public health =nginesring and
onz person in the field of Financde or Taxation
as Menbers'.

The amendment was put to vote and adopted by voies vote.

Smt Kiran Chaudhry moved the following amendment toO
Secticn 13(4) :-

N pariod of disposal of appzal needs to be limited
to 90 days after th: first hearing of appeal’.

The amendment was put to votz snd adoptad by voics vote.
Section 13 was put to vote and adoptsd by volce vots.

e Contd page 5/ceecces
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Smt Xiran Chaudhry mov:d the following amendment to
Szction 14 :-

' Word 'fil=2d' be read as *Failed‘".
The amendment was agreed by Chair as a tyoographical error,
Section 14 was put <o vote and adoptad by voics vote.
Shri Muk2sh Sharma moved tha follcowing amendment to Seg 154

' th2 words ‘ordinance’ appearing in Szction 15

may be rsadé as ‘Act'".

Th2 amendmant was put tO vote and adoptsd by voice vote.
>2ction 15 was put to vots and adoptad by voice vote.
Smt Kiran Chaudhry withdraw her amendment in JPCtIOF 16 wit
with thz l=2avz of thz= "fouse.

Saction 15 and 17 were put to vots and aCoptad by voice
vote.

Smt Kiran Chaudhry movad the following amesndment in
Section 18 :-

" maximum penalty be reducad from s 10,000 to

Rs 5000",
The amerdmeént was put to votz and adoptad by voicz vota,

Section 18 was put ¢ vote and adopt2d by voics vote,
St Kiran Chaudhry moved thz following amendment in
Section 19

" that the additionzl penaliy per day be reduced
from & 5000 per day to § 500 p=r day”.
The amendm:nt was put to vote and adoptzd by voicz vot s,

Section 19 was put to vot= and adopted by voice vote.

- Shri Sish Pal withdrew his amendment given in Sec 20.

Section 20 was put to votz and adopt:d by voics vote.

Shri Mukassh Sharma mived the following amendmant in 3ac 22%
" tha word 'ordinance' appearing in Sec 22 may b>

raad as ‘Act' ",

The amendmant was put to vote and adopt:4d by voice Pot=.

Section 21 and 22 wers put to vote and adoptad by voicz vot

vcte,

shri Muk»sh 3harma moved tha following amendment as n:zw
Section after 3S=c 22 :-

" 23. Cognizances of affences urder this Act :-

1. No court inferior to that of Metropo-
litan Magistrate shall take ‘cognizance
of any of fence under this Act.

2. PFo court shall tzks cognirance of any
offance under this Act excrot on a
complaint £ilad by the appropriatsz
authority or any officer authorised
by him in this bzhalf.
3. All offsncas under this Act will be
non-cognicable and bailable, "
Thz amenfments w2re put to vote and adopted by voiez vote,
gzgﬂnaw s&ction 23 was sut to vota and adopted by voics
Contd on P2Q02 65/ 0e0a
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shri Mukssh Sharma moved th= following amenément as naw
S32ction aft>»r saction 23 sc inserted -

WETANAN -

" 24 . Power to ccmpound of fences : Any offence
urder this Act may bz compounded by th2
appropriats authority at any time on paymeng
of cuch amount not sxczading thz amount of
penalty imposablz under this Actt.

The nzw S=cktion was put Lo vots and adopi:d by voice vote.
: 3hri “ukzsh 3harma moved that existing v2ction nurbers
23, 24 and 25 na re-nuvb:zr2d accordingly. Chair rulad
that it had inh:r°nt oow:rs to correct patent errors.
5mt Kiran Chaudhary moved that Proviso to Saction 25 b=
daletead,
! Th= amendment was put to Vote and adopted by voicz vot2.
i 2xisting Section 23 to 25 wers put to vots and adopta2d by
i voicz vote.
S=2ction 1, 3hort Title and Presarble was put to votz and
adoptzd by voice votza,
6.07 &M Minister of InAmstriess moved that tha Bill b2 passed.

The Billwwas put 0 voitz arn? passed unaniinously.

6.10 °M SHORT DURATION DISGUSSION
Dr Jagfish Mukhi initiatad short Durztion Discussion on situ:

=t

ation arising out of allsged irregularities in allotment
of works for 5Sonia Vihar Watsr Treatment pPlant.

Tha following membars participated in the 2izcussion :-
shri Farnd Kishor: Garg
S3hri Mohan Singh Bisht
3hri Jagdish Anand
(shri Anan@ staged a walk-out).
Mambers of opposition protastad and §pllowing membars
stagad a walk-out -
Dr Jagdish Mukhi
Shri Mand Kishore Garg
Shri Brahm 3Singh Tanwar
3hri Puran Chand Yogi
g Shri Avinash Sahani
Shri Mohan 5ingh Bisht
Shri Naresh Gaur

Chizf Ministsr replisd to th=2 discussion,.
7.25 M Houss adjournad till 2.00 PM on 29th November 2000.

'

5.¥, Sharma
Seer=tary
Ja2lhi
28th Nov=mbar 2000
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